
 
FORM A 

PUBLIC ANNOUNCEMENT 
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) 

Regulations, 2016) 
 

 FOR THE ATTENTION OF THE CREDITORS OF AGARWAL CHEM PRODUCTS (INDIA) PRIVATE 
LIMITED 

  
RELEVANT PARTICULARS 

1.  Name of corporate debtor AGARWAL CHEM PRODUCTS (INDIA) PRIVATE 
LIMITED 

2.  Date of incorporation of corporate debtor 8th December, 2001 

3.  Authority under which corporate debtor is incorporated / 
registered 

Registrar of Companies-Mumbai 

4.  Corporate Identity No. / Limited Liability Identification 
No. of corporate debtor 

U24117MH2001PTC130345 

5.  Address of the registered office and principal office (if 
any) of corporate debtor 

105/106, Paishwa Chambers,17/21, Esaji Street 
Vadgadi Masjid, Mumbai-400003. 

6.  Insolvency commencement date in respect of corporate 
debtor 

18-02-2026 

7.  Estimated date of closure of insolvency resolution process 17-07-2026 

8.  Name and registration number of the insolvency 
professional acting as interim resolution professional 

Mr. Nitin Om Kothari 
IBBI/IPA-001/IP-P-02310/2020-2021/13477 

9. Address and e-mail of the interim resolution professional, 
as registered with the Board 

5A-301, Alica Nagar, Lokhandwala Township,  
Kandivali East, Mumbai-400101, Maharashtra 
Email : cakotharico@gmail.com 

10. Address and e-mail to be used for correspondence with 
the interim resolution professional  

F-151, B Wing, Malad Express Zone Premises Co-
Operative Society Ltd, Western Express Highway, 
Near Oberoi Mall, Malad-East, Mumbai-400097, 
Maharashtra 

Email: acppl.cirp@gmail.com 

11. Last date for submission of claims 04-03-2026 

12. Classes of creditors, if any, under clause (b) of sub-section 
(6A) of section 21, ascertained by the interim resolution 
professional 

Not Applicable 

13. Names of Insolvency Professionals identified to act as 
Authorised Representative of creditors in a class (Three 
names for each class) 

Not Applicable 
 
 

14. (a) Relevant Forms and  
(b) Details of authorized representatives  

are available at:  

(a) Web link: 
https://ibbi.gov.in/home/downloads 
(b) Not Applicable	

 
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate 
insolvency resolution process of the AGARWAL	CHEM	PRODUCTS	(INDIA)	PRIVATE	LIMITED on 18.02.26 
The creditors of AGARWAL	CHEM	PRODUCTS	(INDIA)	PRIVATE	LIMITED, are hereby called upon to submit their claims 
with proof on or before 04-03-2026 to the interim resolution professional at the address mentioned against entry 
No. 10. 
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims 
with proof in person, by post or by electronic means. 
 
Submission of false or misleading proofs of claim shall attract penalties. 

 
Nitin Om Kothari 

      Interim Resolution Professional 
     Reg No :  IBBI/IPA-001/IP-P02310/2020-2021/13477 
     AFA valid upto 30.06.2026 

 
Date : 21-02-2026 
Place : Mumbai  
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Tourist guide and horseman
Javed Ahmad Khari visited
the snow-covered meadows
of Yousmarg and welcomed
the first visitor following the
reopening of the destination
after nearly 10 months.

Located about 47 km from
Srinagar, Yousmarg was re-
opened on February 17 along
with 13 other tourist spots
by Lieutenant Governor
Manoj Sinha. 

A total of 48 destinations
had been closed to tourists
after last year’s Pahalgam
terrorist attack. Earlier, 28
destinations were reopened
in phases following a de-
tailed security review.

Stakeholders, including
tour operators, pony owners
and guides, had consistently
demanded reopening of the
destinations. 

In August 2025, Khari
even brought a horse to the
Lok Bhavan to protest the
prolonged closure.

‘NEED COMPENSATION’

“We su�ered terribly due to
closure of this site,” Khari
told businessline, adding that
they are relieved and hopeful
after the reopening. 

He said tourists had begun
arriving in Yousmarg and he
expects numbers to rise in

the coming days.
Abdul Hameed, President

of the Yousmarg Pony Own-
ers Association, demanded
compensation for pony oper-
ators. “Over the last several
months, it was very di�cult
to feed the animals. The gov-
ernment must announce a
relief package for us,” he
added.

Qazi Tauseef, spokesper-
son of the Kashmir Eco-
nomic Alliance, said the
move will significantly boost
confidence among tourists,
travel operators, hoteliers,
transporters and the wider
business community.

“We hope iconic destina-
tions like Gurez and Bangus
Valley will soon reopen after
snow clearance, further di-
versifying tourism circuits
and promoting border and
o�beat tourism,” he added.

O�cials said the reopen-
ing follows a comprehensive
security review and the im-
plementation of necessary
safety protocols. Authorities
have strengthened deploy-
ment and surveillance meas-
ures at key locations to reas-
sure tourists and restore
confidence in the Valley’s
tourism sector.

Local shopkeepers and tea
stall owners have also star-
ted resuming operations, ex-
pressing optimism that the
return of visitors will revive
livelihoods.

Gulzar Bhat
Srinagar

More tourist hubs open in
J&K, biz owners relieved

BUZZING AGAIN. Over 14 tourist hubs were opened earlier
this week, after the previous 28. The government had closed 48
spots after the Pahalgam terrorist attack last year IMRAN NISSAR 

Ahead of Prime Minister
Narendra Modi’s visit to Tel
Aviv, India is nudging the Is-
raeli government and in-
dustry to go beyond transac-
tional procurement ties and
focus on co-development
and co-production in India
to o�er globally competitive
systems for the next genera-
tion battlefield. 

But the Israeli companies
are seeking flexibility around
‘Make in India’ and ‘IP pro-
tection’ in defence projects,
said sources privy to the in-
dustry-to-industry interac-
tions that took place
recently.

A delegation led by the So-
ciety for Indian Defence
Manufacturers (SIDM) was
on a three-day visit to Israel,
which ended on Thursday,
with an MoU signed with
SIBAT, the International De-

fence Cooperation Director-
ate of the Ministry of De-
fence of Israel, for
strengthening defence in-
dustrial cooperation
between the countries. 

Sources said the Indian
ambassador to Israel JP
Singh had been drawing Is-
raelis towards the next phase
of defence security collabor-
ation which, as per his articu-
lation, should be risk-sharing

partnership and not for
transactional procurement. 

India is leveraging a huge
domestic market and poten-
tial growth and export op-
portunities to encourage
more partnerships by marry-
ing indigenous engineering
talent with the innovation
skills of Israel for upscaling
the country’s defence indus-
trial ecosystem.

As of now, Elbit Sys-

tems, Israel Weapon Indus-
tries (IWI), Israel Aerospace
Industries (IAI), and Rafael
Advanced Systems have tied
up with private as well as
public sector companies,
such as Adani, Tata Ad-
vanced Systems, Bharat
Forge, and BEL.  

Another Israeli company,
Autonomous Guard, for the
first time entered the Indian
market recently, signing an
MoU with a firm here for
gradual supply of advanced
surveillance and threat de-
tection systems, valued at
approximately $1.9 million. 

INDUSTRY SEMINAR

A seminar took place in Tel
Aviv on February 18 to
strengthen collaboration
between the Indian and Is-
raeli defence industries.
Over 40 Indian and 26 Israeli
companies were present at
the seminar, inaugurated by
Ambassador Singh and Dir-
ector of SIBAT Yair Kulas. 

Singh, in his address, said
the Indian government is
backing the industry with a
strong policy push and all-
time high budget allocations,
with preference for indigen-
ous content and technology
absorption. 

India’s Defence Attaché in
Tel Aviv, Group Captain Vi-
jay Patil, highlighted specific
opportunities that exist for
Israeli defence indus-
tries. He, along with the Am-
bassador, urged them to look
beyond merely expanding
business and take a strategic
position to co-create future
combat systems, designed in
partnership and built at
scale, said sources.

The discussions also
veered around the possibility
of the export-from-Israel
model becoming harder due
to the evolving geopolitical
situations, and, in that scen-
ario, partnership-based
entry models may become
easier, said sources.

Ahead of PM’s Tel Aviv visit, India pushes
Israel for co-development in defence 
GIVE & TAKE. Israeli firms are seeking flexibility around ‘Make in India’ and ‘IP protection’ in defence projects 

Dalip Singh
New Delhi

IN THE WORKS. A delegation led by the Society for Indian
Defence Manufacturers was on a three-day visit to Israel,
which ended on Thursday 

Jaypee Infratech ex-MD
surrenders as bail denied

New Delhi: Former Jaypee
Infratech MD Manoj Gaur
surrendered to the authorities
at Tihar jail after a Delhi court
recently rejected his plea for
regular bail in an alleged
homebuyers fraud-linked
money laundering case being
investigated by the ED. O�cials
said Gaur surrendered on
Thursday and is now lodged in
Tihar jail. OUR BUREAU

QUICKLY.

Kerala hikes DA to 35% for
govt sta�, pensioners

Kochi: The Kerala government
on Friday announced that the
Dearness Allowance for State
government and local body
employees, teachers and sta�
of aided schools, colleges and
polytechnics will be raised
from 25 to 35 per cent.
Full-time contingent
employees will also receive a
similar increase, with the
enhanced allowances to be
disbursed along with the March
salary, a government order
issued here said. OUR BUREAU

The Ministry of Home Af-
fairs has issued a revised no-
tification, declaring the
headquarters of the Security
Printing and Minting Cor-
poration of India Ltd (SPM-
CIL) in New Delhi as a “pro-
hibited place” under the
provisions of the O�cial
Secrets Act (OSA), 1923, pro-
hibiting unauthorised entry
to confidential government
printing and production of
precious metal coins.

The move is aimed at
strengthening security
around strategic govern-
ment installations, given
that the SPMCIL is engaged

in the production of cur-
rency and bank notes, coins,
security paper, non-judicial
stamp papers, postal stamps
and stationery. The Min-
istry’s Internal Security-I Di-
vision issued the notification
on February 18 placing SPM-
CIL under the OSA.

Our Bureau
New Delhi

MHA brings security printing
HQ under Official Secrets Act 

Gujarat’s subsidy bill is bal-
looning, with the State es-
timating its annual outgo to
exceed ₹30,000 crore in
FY27, up nearly five per cent
from current levels, accord-
ing to documents tabled in
the legislature. 

During the ongoing finan-
cial year alone, subsidies are
projected to reach almost
₹29,000 crore, a 10 per cent
increase over FY25 actuals.

SUBSIDY FOOTPRINT

Over the past decade, the
subsidy outgo has grown
more than three-fold to
₹26,212 crore in FY25, with
revised estimates for FY26
pegging it at ₹28,944 crore,
from ₹9,045 crore in FY16,
underlining a sustained ex-
pansion of welfare and sup-
port outlays. Agriculture
power subsidy remains the

single largest component,
with allocations for the Agri-
culture and Cooperation de-
partment increasing by
around 4.3 per cent year-on-
year to about ₹12,310 crore
this fiscal.

Food subsidy climbed 25.7
per cent to ₹2,184 crore,
while allocations for the
Ports and Transport depart-
ment increased 18.8 per cent
to ₹1,197 crore in FY26 (RE). 

In contrast, subsidies in
the Energy and Petrochemic-
als department were scaled
back sharply, declining 25.5
per cent to ₹836 crore, re-
flecting a shift in targeted
support measures.

‘FREEBIE’ CULTURE

The subsidy surge comes
amid scrutiny of the “free-
bie” culture. 

The Supreme Court re-
cently cautioned that un-
checked distribution of free-
bies and blanket welfare
benefits could strain public

finances, weaken economic
foundations and ultimately
fall on taxpayers, particularly

when many States are
already running revenue de-
ficits. 

For FY27, Gujarat’s
budget continues its welfare
push with a mix of direct
freebies and targeted sub-
sidies. For FY27, the welfare
outlay continues with ₹425
crore for two free LPG refills
under the ‘Pradhan Mantri
Ujjwala Yojana’ and ‘PNG/
LPG Sahay Yojana’, free
foodgrains for over 75 lakh
families under the Pradhan
Mantri Garib Kalyan Anna
Yojana, and ₹231 crore com-
bined for free textbooks. 

The subsidy component
includes ₹25 crore for a 6 per
cent loan interest subsidy,
₹143 crore for medical as-
sistance support, and ₹16
crore for electric two- and
three-wheeler subsidies, sig-
nalling that elevated welfare
and subsidy spending will re-
main embedded in the
State’s FY27 fiscal
framework.

Avinash Nair
Ahmedabad

Gujarat’s subsidy bill set to exceed ₹30,000 cr
in FY27 as outlay for welfare, support surges

RISING BURDEN

During FY26, subsidies
are projected to reach
almost ₹29,000 crore,
a 10% increase over
the FY25 actuals, led
by agriculture power
and food subsidy 

Green hydrogen can help
create energy security for the
country, apart from creating
jobs and industries in the
sector, according to Abhay
Bakre, Director General of
the Bureau of Energy
E�ciency.

Speaking at the ‘MIR Net-
Zero Vision 2047 Summit’,
organised by the Italy-based
MIR Group in Mangaluru on
Friday, Bakre said green hy-
drogen is the best solution to
achieve net zero carbon
emission. Giving examples,
he said trials were on to use
green hydrogen to fuel
trucks and buses, and con-
vert green hydrogen into
methanol to propel ships.
Around 60 ships are running
on green fuel worldwide. 

He said the fertilizer sec-
tor, which uses carbon-in-
tensive fuels for production,

could use green ammonia. 
Terming green ammonia a

net zero fuel, he said this
would help generate green
fertilizers. “Green hydrogen
is the next level of green fuel,
which can take India to net
zero in most of the sectors
where it is not possible from
solar and wind,” he said. 

Stating that a lot of invest-
ments are needed in this sec-
tor, he said the green hydro-
gen sector will help create
jobs and industries, and will
help strengthen energy se-
curity of the country.

Ra�aele Marrazzo, Chief
Executive O�cer of MIR
Group, said the company had
a clear vision for sustainable
urban regeneration. This
means decarbonising the ex-
isting building stock, creat-
ing active buildings capable
of producing more energy
than they need, and build-
ings that are self-su�cient in
terms of energy, water and
waste management. 

Our Bureau
Mangaluru 

‘Green hydrogen vital for
India’s energy security’

Chief Minister Pinarayi Vi-
jayan will inaugurate the first
phase of the Akkulam–
Chettuva Waterway at Chil-
akoor Beach Park in Varkala
on February 26 as part of ef-
forts to revive and modern-
ise the State’s inland
waterways.

Stretching 280 km across
several districts, the Akku-
lam–Chettuva Waterway
forms a critical part of the
government’s ambitious
West Coast Canal Renova-
tion Project. The initiative
seeks to reposition inland
water transport as a sustain-
able option for cargo and
passenger movement and
tourism, while also support-
ing regional economic
development.

The inauguration will also
see the launch of the Chil-

akoor Tourism Project,
alongside a series of infra-
structure works completed
by the Inland Navigation De-
partment under the canal
renovation programme. 

Together, these projects
are expected to improve nav-
igability while enhancing the
tourism appeal of Kerala’s
waterways.

The West Coast Canal
Renovation Project is being
implemented by Kerala Wa-
terways Infrastructure Ltd
(KWIL), a joint venture
between the State govern-

ment and Cochin Interna-
tional Airport Ltd (CIAL). 

The latter has undertaken
the renovation of the his-
toric Chilakoor Tunnel in
Varkala, a vital link in South
Kerala’s inland navigation
network.

TOURISM ACTIVITIES

Of the total outlay of ₹325
crore for phase-1 of the pro-
ject, approximately ₹280
crore has been utilised for
creating quality living condi-
tions for residents along the
banks of the canal. 

As part of the tourism
activities, CIAL will launch
an electric boat for conduct-
ing a gliding ‘Light and
Sound Show’ in the tunnel,
highlighting the life and
teachings of Sree Narayana
Guru, a pioneering social re-
former. 

S Suhas, Director, KWIL,
said the 616-km Kovalam–
Bekal waterway project is a
one-of-its-kind initiative in
the country as it creates a
unique link among lakes,
rivers and man-made canals
across the entire stretch of
the State. The waterway will
traverse through man-made
canals and touch 39 rivers
and lakes, he said. 

As part of the project,
KWIL is developing a
massive infrastructure base
across multiple locations, in-
cluding bridges and boat jet-
ties, besides canal dredging
and canal-side beautification
initiatives. 

Our Bureau
Kochi

MOVING AHEAD. Renovation work in progress near the
Chilakoor tunnel in Varkala 

Kerala CM to open first phase of 280-km
Akkulam-Chettuva waterways on Feb 26

The Central Consumer Pro-
tection Authority (CCPA)
has issued notices to six e-
commerce platforms for list-
ing and selling anti-drone
systems, and drone and GPS
jammers, which are restric-
ted wireless transmitting
devices. The statement said
that this is a violation of the
Consumer Protection Act,
2019, and other applicable
telecom and trade control
laws. 

The six e-commerce entit-
ies include Everse, In-
diaMart, Xboom, Javiat
Aerospace, AirONE Robot-

ics, and Maveric Drones and
Technologies. 

NORMS FLOUTED

CCPA observed that these
devices were sold on these e-
commerce platforms
without the disclosure of
mandatory licensing re-
quirements and valid Equip-
ment Type Approval (ETA)
or Wireless Planning & Co-
ordination (WPC) certifica-
tion details. 

“Drone jammers and sig-
nal jamming equipment
are regulated under the In-
dian Telegraph Act, 1885,
and the Wireless Telegraphy
Act, 1933, and are subject to
strict licensing and regulat-
ory control by the Depart-

ment of Telecommunica-
tions (DoT) and Wireless
Planning & Coordination
(WPC). Import of such re-
stricted equipment is gov-
erned under the Foreign
Trade (Development and
Regulation) Act, 1992, and

applicable DGFT notifica-
tions. Such equipment is or-
dinarily permitted only to
authorised government
agencies and law enforce-
ment authorities, subject to
statutory approvals,” the
CCPA noted.

DETAILS SOUGHT

It also noted that these
products were being made
available for sale without
clearly stating that their ci-
vilian possession and use
without statutory authorisa-
tion is prohibited and in a
manner likely to mislead
consumers into believing
that such devices are freely
purchasable. 

The CCPA directed these

platforms to submit inform-
ation outlining details re-
garding source of procure-
ment/import along with
copies of import licences, in-
voices and related docu-
ments. It also asked for cop-
ies of regulatory
approvals/authorisations
from the authorities con-
cerned and the legal basis for
o�ering the restricted equip-
ment for commercial sale. 

It also asked for details
about the number of units
sold during the preceding
two years along with the
complete purchaser details
and particulars of third-
party sellers listing similar
equipment. 

At the same time, it asked

for information on steps be-
ing taken to discontinue
such listings and prevent re-
currence as well as complete
list of similar radio fre-
quency or wireless transmit-
ting equipment o�ered on
their platforms.

The omission of material
information regarding stat-
utory restrictions and legal
consequences prima
facie amounts to misleading
advertisement and unfair
trade practice, it added. 

It also noted that under
the Consumer Protection
(E-Commerce) Rules, 2020,
marketplace entities are re-
quired to exercise due dili-
gence and ensure compli-
ance with applicable laws. 

Our Bureau
New Delhi

CCPA pulls up 6 e-comm players for selling GPS, drone jammers 

A year after the State govern-
ment hosted the Invest Ker-
ala Global Summit (IKGS),
projects worth ₹54,908.22
crore have entered the im-
plementation stage.

P Rajeeve, State Industries
Minister, told reporters that
this accounts for more than
40 per cent of the expres-
sions of interest (EoIs) re-
ceived during the summit. 

115 PROJECTS ON 

The summit, he said, re-
ceived EoIs worth ₹1.81 lakh
crore from 449 investors. Of
these, 115 projects had
already begun construction
or started operations, gener-
ating 66,073 jobs. 

The government is now
concentrating on ensuring
time-bound implementation
of the committed invest-
ments. Projects have been
categorised based on invest-

ment value, with systematic
follow-up carried out
through KSIDC, the Direct-
orate of Industries and Com-
merce, and KINFRA. Invest-
ments up to ₹100 crore are
monitored by the Director-
ate of Industries and Com-
merce, while projects above
₹100 crore are overseen by
KSIDC. 

To enhance transparency
in the investment process,
the government has intro-
duced a dedicated online
portal. 

‘₹54,908 cr-worth projects
took off in Kerala in 1 year’
Our Bureau
Kochi

P Rajeeve, 
Kerala Industries Minister 

Guest
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Change Of Name Change Of Name Change Of Name Change Of Name Change Of Name Change Of Name Change Of Name Change Of Name

जाहिरात 
छोटी 

प्रसिद्धी 
मोठी

I HAVE CHANGED MY 
NAME FROM SHAHNAJ 
ANWAR KHAN TO 
SHAHNAZ ANWAR KHAN 
AS PER DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM QURESHI 
AFFAN MOHAMMED 
IRFAN TO AFFAN IRFAN 
QURESHI AS PER 
DOCUMENTS.

I HAVE CHANGED 
MY NAME FROM 
KAIKESHA MOHAMMED 
IRFAN QURESHI TO 
KEHKASHAN IRFAN 
QURESHI AS PER 
DOCUMENTS.

I HAVE CHANGED 
MY NAME FROM 
MOHAMMED IRFAN 
QURESHI TO IRFAN 
SULTAN QURESHI AS 
PER DOCUMENTS.

I HAVE CHANGED 
MY NAME FROM 
KUDBUDDIN SHAIKH 
TO KUTBUDDIN ABDUL 
GAFOOR SHAIKH AS 
PER DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM SALMANI 
AYESHA KHANAM 
KHATIB TO SALMANI 
AYESHA KHANAM 
KHATIB AHMED AS PER 
DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM AYESHA 
TO AYESHA KHATOON 
ABDUL REHMAN ANSARI 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM PILLAI 
CHITHRA MOHAN TO 
PILLAI CHITRA MOHAN 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ARMAN 
ANIS SONDE TO ARMAN 
ANEES SONDE AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
RIYAZ AHAMED 
TO RIYAZAHAMED 
AHAMEDULLA AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
K R I S H A N / K R I S H N /
K R I S H N A K U M A R /
K R I S H A N K U M A R /
KARISHN KUMAR 
RAJPUROHIT/PUROHIT 
TO KRISHNA PUROHIT 
AS PER DOCUMENTS

WE FATHER KRISHNA 
PUROHIT AND SEEMA 
KRISHNA PUROHIT 
MOTHER HAVE 
CHANGED MY MINOR 
CHILD NAME FROM 
SEEMA DEVI /SIMA 
K R I S H N A K U M A R 
PUROHIT TO SEEMA 
KRISHNA PUROHIT AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM PREETI 
KUMARI/PRITI KUMARI 
KARISHN KUMAR/
KRISHN PUROHIT 
TO PREETI KRISHNA 
PUROHIT AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AARV 
K R I S H A N K U M A R 
PUROHIT TO AARV 
KRISHNA PUROHIT AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM RITIKA 
K R I S H N A K U M A R 
PUROHIT TO RITIKA 
KRISHNA PUROHIT AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ANSARI 
SHADAB AHMED 
NIZAMUDDIN TO 
SHADAB NIZAMUDDIN 
ANSARI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ANSARI 
AMMAR TO AMMAR 
AHMED NISAR AHMED 
ANSARI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ANSARI 
MUEEZ AMMAR TO 
MUEEZ AMMAR AHMED 
ANSARI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM YASMEEN 
AMMAR AHMED ANSARI 
TO YASMIN AMMAR 
AHMED ANSARI AS PER 
DOCUMENTS

WE SATHIYARAJ 
GURUSWAMY AND 
MANJUSHA SATHIYARAJ 
PARENTS OF AGASTYA 
SATHIYARAJ, HAVE 
CHANGED OUR SON'S 
NAME FROM AGASTYA 
SATHIYA RAJ TO 
AGASTYA SATHIYARAJ 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM MOHAMED 
AYUB PIYARU TO 
MOHAMAD AYUB 
PIYARU SHAIKH AS PER 
DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM SAMREENA 
SAEED MULL/MULLA 
SAMREEN SAYEED TO 
SAMREEN TAUSIF HAJU 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM RIZWANA 
SAYEED MULLA TO 
RIZWANA SAEED MULLA 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SAEED 
FAKIR MOHAMMED 
MULLA/SAYEED MULLA 
TO SAEED FAKIR 
MOHAMMAD MULLA AS 
PER DOCUMENTS

I HAVE CHANGE MY 
NAME FROM SABA 
MOHAMMED SALIM 
SIDDIQUE TO SABA 
MOHD SHOAIB KHAN AS 
PER DOCUMENTS.

I HAVE CHANGE MY 
NAME FROM SHAIKH 
HUZAIFA MUSHIR 
AHMED AND HUZAIFA 
MUSHIR AHMED MOHD 
HUSSAIN SHAIKH 
TO HUZAIFA MUSIR 
AHMAD SHAIKH AS PER 
DOCUMENTS.

I HAVE CHANGE MY 
NAME FROM SHAIKH 
MUSHIR AHMED AND 
MUSHIR AHMED MOHD 
ALI HUSSAIN SHAIKH 
TO MUSIR AHMAD ALI 
HUSEN SHAIKH AS PER 
DOCUMENTS.

I HAVE CHANGE MY 
NAME FROM ERAM 
RIZWAN KAZI TO ERAM 
RAFIQUE KOTWAL AS 
PER DOCUMENTS.

I HAVE CHANGE MY 
NAME FROM ERAM 
RIZWAN KAZI TO ERAM 
RAFIQUE KOTWAL AS 
PER DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM SHWETA 
TO SHWETA SURESH AS 
PER DOCUMENTS

I HAVE CHANGE MY 
NAME FROM SABA 
MOHAMMED SALIM 
SIDDIQUE TO SABA 
MOHD SHOAIB KHAN AS 
PER DOCUMENTS.

I AM CHANGING MY 
NAME FROM VAISHALI 
GAJANAN PATIL TO 
SAMEEDHA SAMEER 
WALIMBE FOR 
PASSPORT ISSUANCE.

I HAVE CHANGED MY 
NAME FROM RUKSAR 
JUHEB ANWAR KAZI/ 
RUKHSAR ABDUL 
RASHID KALSEKAR TO 
RUKSAR JUHEB KAZI AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SHAIKH 
AYEZAZ TO AYEZAZ 
NISAR AHMED SHAIKH 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SUNIL 
KUMAR / SUNIL KUMAR 
NAIR TO SUNILKUMAR 
G O P A L K R I S H N A 
PANICKER AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM BHOI 
ARYAN JITENDRA TO 
ARYAN JEETENDRA 
BHOI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM BABU TO 
ABDUL RASHID RAYEEN 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ANITA 
SHARMA AND ANITA 
BAHRADWAJ TO ANITA 
BHARDWAJ AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AARTI 
SUBHASH KADU TO 
AARTI ARCHIS ISHWAD 
AS PER DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
KULSUMBANU JUNAID 
KHAN TO KULSUM 
JUNAID KHAN AS PER 
DOCUMENTS

THE NAME GIVEN TO 
ME BY MY PARENTS 
WAS JOSHNA K GEHI 
AND THEN JYOTI K 
GEHI SCHOOL SO MY 
NAME IS MISS JYOTI 
KISHAN GEHI AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
KAMRUL AYUB SHAIKH 
TO MOHAMMED 
QAMRULAYUB SHAIKH 
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM MOHD 
JAHET SHAIKH // MOHD 
JAHET KAMRUL SHAIKH 
TO MOHD JAHET MOHD 
KAMRUL SHAIKH AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SHAIZEEN 
AKHATAR SHAIKH TO 
SHAIZEEN AKHTAR 
HUSSAIN SHAIKH AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SONI 
TIKAMDAS NAVANI TO 
SONI RAJU CHAINANI AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM PARVEEN 
KHANH TO PARVIN 
NAUSHAD ALI KHAN AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM MUSTURI 
BEGUM TO MUSTURI 
BEGUM SHAIKH AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM PARVEEZ 
SALIM SHAIKH TO 
PARVEZ SHAIKH AS PER 
DOCUMENTS

कल्याण, िद. २० (वार त्ाहर): 
छत्रपती शिवाजी महाराज यांच्या जयंतीचे 
औचित्य साधून महावितरणच्या कल्याण 
(पूर्व) विभागातील अधिकारी आणि 
कर्मचाऱ्यांनी रक्तदान करून सामाजिक 
बांधिलकी जपली आहे. कल्याण 
पूर्व विभागीय कार्यालयात चिदानंद 
चॅरिटेबल ट्रस्ट, रोटरी क्लब आणि 
महानगरपालिका रुग्णालय डोंबिवली 
यांच्या संयुक्त विद्यमानाने आयोजित 
या शिबिरात ५१ रक्तदात्यांनी उत्स्फूर्त 

सहभाग नोंदवला. कार्यकारी अभियंता 
जगदीश बोडके, अमोल चौधरी, 
शिवाजी काळे, राधिका पवार, राकेश 
मेहता आणि मिथुन पाटील यांच्यासह 
डॉ. डुंबरे, डॉ. घरात, डॉ. बिजू आणि 
रोटरी क्लबच्या सदस्यांनी हे शिबीर 
यशस्वी करण्यासाठी विशेष मेहनत 
घेतली. तांत्रिक, अतांत्रिक व महिला 
कर्मचाऱ्यांसह बाह्यस्त्रोत कामगारांनीही 
या उपक्रमात सहभाग घेऊन शिवरायांना 
अनोखी मानवंदना दिली.

शिवजयंती निमित्त महावितरण कर्मचाऱ्यांच ेरक्तदान

भाईंदर, िद. २० (वार त्ाहर):  मीरा भाईंदर शहरात १९ फेब्रुवारी रोजी 
छत्रपती शिवाजी महाराज यांची ३९६ वी जयंती मोठ्या दिमाखात साजरी 
करण्यात आली. सकाळी ८:१५ वाजता घोडबंदर आणि काशीमीरा येथील 

शिवरायांच्या अश्वारूढ 
स्मारकांचे उद्घाटन महापौर 
डिंपल मेहता, उपमहापौर 
ध्रुव किशोर पाटील आणि 
आयुक्त राधाबिनोद ए. शर्मा 

यांच्या हस्ते पुष्पहार अर्पण करून करण्यात आले. त्यानंतर सकाळी ९:०० 
वाजता भाईंदर पश्चिम गेट येथे डॉ. बाबासाहेब आंबेडकर यांना अभिवादन 
करण्यात आले, तर महापालिका मुख्य कार्यालय परिसरातही शिवराय 
व डॉ. आंबेडकरांच्या प्रतिमांचे पूजन झाले. महापालिका मुख्यालयाच्या 
दुसऱ्या मजल्यावर झालेल्या मुख्य सोहळ्यात महापौर, उपमहापौर आणि 
आयुक्तांनी महाराजांच्या प्रतिमेला पुष्प अर्पण करून मानवंदना दिली. 
या मंगल प्रसंगी महापौर डिंपल मेहता यांनी उपस्थित सर्व अधिकारी, 
कर्मचारी, पत्रकार आणि नागरिकांना शिवजयंतीच्या शुभेच्छा दिल्या.

मीरा भाईंदरमध्ये शिवजयतंीचा अभतूपरू्व उत्साह

नवी मुबंई, िद. २० (वार त्ाहर): महाराष्ट्र महानगरपालिका 
अधिनियमाच्या कलम ५(२)(ब) अन्वये नवी मुंबई 
महानगरपालिकेच्या पहिल्या सर्वसाधारण सभेप्रसंगी आज पिठासन 
अधिकारी महापौर श्रीम. सुजाता पाटील यांनी नामनिर्देशनाव्दारे 
१० नामनिर्देशित सदस्यांची नेमणूक रण्यात आल्याचे जाहीर केले.
या १० नामनिर्देशित सदस्यांमध्ये कुलदिप सुरी, भरत नखाते, 
जगजीवन केणी, अपर्णा गवते, अमित मेढकर, लक्ष्मीकांत पाटील, 
व्दारकानाथ भोईर, साहिल चौगुले, सुरेश भिलारे, अंकुश कदम 
यांची नेमणूक करण्यात येत असल्याचे जाहीर केले. नियुक्त 
नामनिर्देशित सदस्यांचे महापौर श्रीम. सुजाता पाटील, उपमहापौर 
श्री. दशरथ भगत व महापालिका आयुक्त डॉ. कैलास शिंदे यांनी 
पुष्पगुच्छ देऊन अभिनंदन केले.

नवी मुबंई महानगरपालिकेत 
१० नामनिर्देशित सदस्यांची नमेणूक

नवी मुबंई, िद. २० (वार त्ाहर): नवी मुबंई महानगरपालिकेच्या 
पहिल्या सर्वसाधारण सभपे्रसगंी आज पिठासन अधिकारी महापौर 
सजुाता पाटील यांनी सभागहृ नेता म्हणून सागर ज्ञानशे्वर नाईक 
तसचे विरोधी पक्ष नतेा म्हणनू विजय लक्ष्मण चौगलेु यांची नमेणूक 

करण्यात यते असल्याच ेजाहीर 
केले. नव नियुक्त सभागहृ 
नतेा व विरोधी पक्ष नतेा 
यांचे महापौर सजुाता पाटील, 
उपमहापौर दशरथ भगत व 
महापालिका आयुक्त डॉ. 
कैलास शिदं े यांनी पुष्पगचु्छ 
दउेनु अभिनदंन केले. नवी 
मुबंई महानगरपालिका 
स्थायी समिती सदस्यपदी १६ 
सदस्यांची नमेणूक करण्यात 
यते असल्याच े जाहीर केले. 
यामध्ये जयवतं सतुार, सधुाकर 
सोनवणे, शशिकांत भोईर, श्री. 
अशोक पाटील, स्वाती गरुख,े 
अंजली वाळंुज, सदंीप म्हात्रे, 
प्रदीप गवस, सरुशे शटे्टी, 
सागर नाईक, आकाश मढवी, 
अनिता पाटील, मदंाकिनी 
म्हात्रे, दिपाळी सकपाळ, 
सरुशे कुलकर्णी, सरोज पाटील 
यांच्या नावाचा समावशे आह.े 
नवनियकु्त  सदस्यांच ेमहापौर 
सजुाता पाटील, उपमहापौर 
शरथ भगत, महापालिका 
आयकु्त डॉ. कैलास शिंद ेयांनी 
अभिनदंन केले.

नमुंमपा सभागृह नेते पदी  सागर नाईक तर 
विरोधी पक्ष नेते पदी विजय चौगुले यांची नियुक्ती

ताबा सचूना [परिशिष्ट IV [शनयम ८(१) अंतर्गत]]
एकय८ू/सिफेसी-१३(४)/शसशिकॉन ए्ंट./२०२५-२६                   शिनांक: १७.०२.२०२६
ज्याअर्थी, अधोस्याक्षरीकयार ह ेद सिक्युररटया्झेशन अँड ररकन्सट्रकशन ऑफ फया्नयानन्श्ल ॲिटे्स 
अडँ एन्फोि्समेंट ऑफ सिक्युररटी इटंरसेट ॲकट, २००२ अंतर्सत बँक ऑफ महािाषट्र च ेप्यासधकृत 
असधकयारी अिनू सिक्युररटी इटंरसेट (एन्फोि्समेंट) रुल, २००२ च्या सन्म ३ िह ्यासचत कलम 
१३ च्या उप-कलम (१२) अतंर्सत प्दयान केलेल्या असधकयारयाचंया ्यापर करून, 
सदनयाकं ०४.१२.२०२५ रोजी नसपड पोसट आसि हडँ सडसलवहरीद्यार ेमयारिी िचूनया जयारी करून, 
कज्सदयार म.े शसशिकॉन ए्ंटिप्ायझसे (मािक नम्रता अकुंि नाईक) ् यानंया रु. १८,७८,२०५/- 
ची सपंरू्ग िककम तसचे ०५.१२.२०२५ पासनू माशसक शिशातंीसह िाश ््गक १०.८०% 
ििान े वयाज आसि िदर िचूनया प्यापत झयाल्याच्या तयारखपेयािून ६० सद्ियाचं्या आत ्ियुलीच्या 
तयारखपे य्ंत इतर प्भयार, खच्स आसि व्् परतफेड करण्याि ियासंरतले.
कज्सदयारयान ेरककम परतफेड करण्यात अप्शी ठरल्यान,े कज्सदयार आसि ि ््सियाधयारिपि ेजनतलेया 
्याद्यार ेिचूनया दणे्यात ्ते आह ेकी, अधोस्याक्षरीकयारयान ेिदर सन्मयाचं्या सन्म ८ िह ्यासचत िदर 
कया्द्याच्या कलम १३(४) अतंर्सत त्यानंया प्दयान केलेल्या असधकयारयाचंया ्यापर करून ्या  
१७ फेब्रुिािी २०२६ रोजी खयाली ्ि्सन केलले्या मयालमत्चेया तयाबया घतेलया आह.े
कज्सदयार स्शषेत: आसि ि ््सियाधयारिपि ेजनतलेया ् याद्यार ेिया्ध करण्यात ् ते आह ेकी, मयालमत्शेी 
व््हयार करू न् ेआसि मयालमते्शी कोितयाही व््हयार ्र नमदू रकमिेयाठी बकँ ऑफ महयारयाष्ट्र, 
पयालघर शयाखचे्या प्भयारयाच्या अधीन रयाहील.
तयारि मयालमत्या िोड्नू घणे्याियाठी उपलबध अिलेल्या ्ळेेच्या िदंभया्सत कज्सदयारयाच े लक्ष 
कया्द्याच्या कलम १३ च्या उप-कलम (८) च्या तरतयुदींकडे ्धेण्यात ्ते आह.े

मािमत्चे ेिर्गन:
दयुकयान क्र. १०, तळमजलया, इमयारत क्र. ३, टयाइप ए१, ॲम्ब्ोसि्या-३ कॉम्पलेकिमध्,े  
िवहहे क्र. ४०३/१, ४०३/१बी धयारक जसमनी्र बयाधंलेले, रया् मयाहीम, तयालयुकया पयालघर, सजलहया 
पयालघर. सीईआिएसएआय आयडी: २०००७७५५६६२६

बँक ऑफ महािाषट्र करिता
प्ाशिकृत अशिकािी आशर िाखा वयिस्ापक,

पािघि िाखा ठार ेझोन
शिनाकं: १७.०२.२०२६
स्ळ: पािघि

पािघि िाखा:-
्रै् या सबनलडिंर, पयालघर-मनोर रोड,
पयालघर पन्चम, महयारयाष्ट्र ४०१ ४०४
ििूधिनी: ०२५२५-२५१९४४
ई-मिे: bom195@bankofmaharashtra.bank.in
मरुखय काया्गिय: लोकमरंल, १५०१, सश्याजीनरर, पयुि-े५

CHANGE OF NAME 
I Shaikh Shakeel Ishaqe holder Indian 

Passport No. V7434465 having 

permanent Address Flat No.302, New 

Omkar CHS., Plot No.424, Near Sai 

Angan Building TPS. Takka Panvel. 

Navi Mumbai. PIN:410206, 

Maharashtra, INDIA residing in 

Kuwait at present , Hereby Declare 

That Henceforth My Name Will Be 

Read As  Shaikh Shakeel  Ishaque

Guest
Rectangle
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